
IIIDEX

Sl. No. Paxti ;ulars of documents Page Nc

1. I.A. NO. OF' 2020

Cirection along with Affidavit

01-19

Application for

2. Alnexure A - I

Order dated 25.

Supreme Court
State of Bihar d

.0.2018 passed by the Hon'ble
)f India in Nivedita Jha v.
others.

20-22

3. Annexure A - I.

Order dated 28.

Supreme Court
State ofBihar d

1.2018 passed by the Hon'ble
)flndia in Nivedita Jha v.
others.

23-26

4
I



IN THE SUIPREME COURT OF INDIA

CIVIL AXPELLATE JIJRISDICTION

I.A. NO. oF 2020

IN

SPECIAL LEAVE PETITION (CIVIL) NO.24978 OF 2018

IN THE MATTER OF:

NIVEDITA JHA

VERSUS

TI]E STATE OF BII]AR & OTHERS

AND IN THE MATTER OF:-

...PETITIONER

...APPLICANT

.,,RESPONDENTS

CENTRAL BUREAU OF NNVESTIGATION

AN APPLICATION FOR] DIRECTION

TO,

THE HON'BLE CHIEF JUSTICE ANID HIS
OTHER COMPANION HON'BLE
JUSTICES OF TTIE HON'BLE SI-r?REME
cor,RT oF rNDrA.

'),,.> THE HLA4BLE APPLICATION OF
TIIE APPLICANT ABOVE . NAMED

1. That the captioned Peririon is pending before this Hon'ble

Cout and the applicart is one ofthe respondents in the petition

and the present application is being filed for passing



appropriate dire{tion for utilization of services of membels of

Investigation T{am of Sheiter Home Cases for other officiai

wolks including services ol Shri Abhay Singh' DIG' CBI'

2. Brief Background:-

2.1 In pursuance of]the notitication No 8/CBI 80-10- 2018-6537-

HP dated 26.d1.2018 u"s 6 of DSPE Act issued by the

Govemment oi einut- and corresponding Notification No

228l34l201s-A1''D II dated 28.072018 u/s 5 of DSPE Act

issued bl the Gir't oflndia, CBI has took over investigation of

case No 33/18 dated 31.05 2018 registered uls 1208'376'34

of iPC and n/s 4/618/1o112 of POCSO Act at Mahila Police

Station, Muza+ryu1, Bihar by re-registering case vide No RC

092201830001 dated 28.07.2018 at Special CIime Branch of

CBI, Patna.

That, it was allf9ed in the IrlR lodged at Mahila Police Statjon'

Muzaffarput' t{rat the girl children staying at Balika Grih,

Muzaffarpur h{d been subjected to sexual, mental and physical

assault by the 
{mployees 

of the Children (girls) Home looking

after the affairj of tl.re Balii<a Grih, run by NGO Sewa Sankalp

Evam Vikas S{miti located at Sahu Road, Muzaffarpur,'Bihar'

That vide ord$r dated 20.09.20I8, this Hon'ble Court s'tirted

rnoriLoring of itrr estigation ol Muzaflarpu| Shertef Home Cdse

and directed jhe Anpiicant ie CBI to file progress of the

2.3

investigation i1 the form of Status Report on the dates fixed by

this Hon'bie 

foutt. , 
,

\.
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2.4 That this llon'ble Court vide its or'lers 
'lated 

25'10'2018

directed CBI niot to change the investigating team of

Muzaffarpur S lelter Home Case without leave of this

Ilon'ble Court, The relevant para of the orders dated

25.10.2018 is reproduced hereunder:-

".......1t is msde clear thal the CBI Tesm investigsting

into the inci4ent in Muzaffapur should not be changed

w,ilhout kaYe of tlris Coutt""'"

Copy of the Order dateil 25'10'2018 passed by this Hon'ble

Court in SLP (C) No' 24978 of 2018 is annexed as

ANNEXURE AiI.

That in continualion of the monitoring by this Hon'ble Couf it

has been brougft to the knowledge of this Hon'ble Court that

there were 16 more Shelter Homes apaft from Muzaffalpur

Shelter Home in Bihar which were put in the category of

'Grave Concems' in the repofi submitted by Tata Institute of- 
? 

'{

Social Sciences (herein refered as TISS) l t llt
Vide order dated 28 11.2018, this Hon'ble Court directed CBI l 

''

to investigate dll the remaining cases of 'Grave Concemi' asl'l'

mentioned in the report of TISS and reiterated that the

investigation team of Shelter Home Cases will not be changed

without leave gf this Hon'ble Couft'

Copy of the Order dated

Court in SLP (C) No'

ANNEXURE A-II.

2.5

2.6

28.11.2018 Passed

24978 of 2018

by this IIon'ble

is annexed as



2.7 e of the order dated 28.11.2018 passed byThat in compli

this Hon'ble CBI took over investiga on of remainlng

16 Sheltel Hom Cases and registered 12 Regular Cases and

nquilies spread over 10 different Districts of04 Preliminary

Bihar i.e. Pa , Muza.ffarpur, Munger, Kaimur, Ataria,

Muzaffarpur', Bi ar.

3. Status of Investi tio

That in connecti with case of Balika Grih |.4uzaffarcur, CBIl.t

Madhepura, B

addition to

filed charge-she

the Court of

Special Coun

further investig

contlnulng.

That while h

Court transfe

Muzaffarpur to

directed the T

slx months.

The trial

completed

convicting

rape, gang

alpur, Madhubani, Gaya and Motihari in

leady registered case of Balika Grih,

t on 19.12.2018 against 21 accused persons in

dditional District and Sessions Judge cum

f POCSO Act Muzaffalpur, Bihar and the

tion of case was kept open which is still

g rhe petition on 07 .02.2019, this Hon'ble

the tlial of this case from POCSO Cout,

aket Cour1, Delhi. This I-{on'ble Coufi further

Coufi to conclude the trial within a period of

3.2

L3 uzalfarpur Shelter Home Case has been

Judgn.rent was pronounced on 20.01.2020

cused persor.rs for committing offences of gang

of

and

192

avated penetrative sexual assault and other



olfences. The punishment a\ arded

Ld. POCSO Coun Saker New Deltu

to accused persons by the

is tabulated hereunder :-

Sl No. Name and designation of Accused

Person

Maximum Sentence

Awarded by Ld, Trial

Court

Brajesh Thakur (A-l), owner A I\IGO

Sewa Sankalp Evam Vikas Samiti

Rigorous imprisonment

for life, which shall

mean rigorous

rmpflsonment for the

remainder of his natural

life. He has also been

awarded total fine ofRs.

32.20lacs

lndu Kumari rn-:r- Srp"rinrenaenr of
Children Home for girls

Rigorous imprison4lent
,.t.

tor a period of 03 years

and fine ofRs. 10000/-

Minu Der i r,q-: r. Hors.- VoLtre,,

Children Home for girls

Rigorous imprisonment

for life and fine of Rs.

Manju Devi (A-4), Counilot-CtrilG;
Home for girls

Rigorous imprisorunent
for a period of l0 years
and fine ofRs. 40000/-

\ nanoa L)e\ | (A_5 ). House Mother,

Children Home for girls

Rigorous imprisonment
fbr a period of l0 years
and fine ofRs. 60000/-



,a',*tq

Rigorous imprisonmellt

for a period of 10 Years

and fine ofRs. 40000f

Rigorous imPrisonment

for a period of l0 Years

and fine of Rs. 60000/-

Rigorous itnprisonment

for life and fine of Rs.

80000/-

Rigorous imprisonment

for iife, which shall

mean rigorous

imprisonment for the

remainder of his natural

life. He has also been

awarded total fine of Rs.

3.25 iacs

Rigorous imprison1nent

for life, which shall

mean rigot'ous

imorisonment fqt the

renainder of,;his ndtplal
' ir"

1ife. He has 
. 
also been

awarded total fine ol Rs.

14.50 lacs

(A-6), Nurse, ChildrenNeha Kumart

Home fot' girls

A-7), f'robation Officer,

for gills

Hema Masih

Children Hom

(A-8), Helper, ChildrenKiran Kumari

Home for glrls

Roshan (A-9), the then

n Officer, Muzafaryur

Ravi Kumal'

Child Protectt

(A-10), the then Member,

Committee, MuzaffarPur

Vikas Kumar

Child Wel

\.-



Dilip Kumar

Chairman, C

Muzaffarpw

erma (A- 1 I ), rhe then

d Welfare Committee,

Rigorousimprisonmrnt-

for life, which shall

mean rigorous

imprisonrnent for the

remainder of his natural

life. He has also been

awarded total fine of Rs.

2.0 lacs

Vijay Kumar

sraJesh lhakur

iwari (A-12.1. driver of Rigorous imprisonmini

for life, which shall

mean rigorous

imprisonment lor the

remainder of his natural

life. He has also been

awarded total fine ofRs.

75000/- - t,

Guddu Kumar

employee ofBraj

I @ cuddu (A-13), Rigorous imprisonmdt

for life, which shall
',1

mgarl rigorous

imprisonment for the

remainder of his natural

life. He has also been

awarded total fine ofRs.

85000/-

/J!l

,I

Qn"l
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14. Krishan Kumar Ram @ Krishna @

Kishan (A-14), Employee of Brajesh

Thakur

lligorous imprisonment

fol liI'e and fine of Rs.

50,000/-

15. Rosy Rani (A-15), the then Assistant

Director, District Child Protection Unit,

Muzaffarpur

Rigorous imprisonrnent

for a period of six

months and no fine.

16. Ramanuj I hakur @Mamu (A- I 6). Uncle

of Brajesh Thakur

Rigorous imprisonment

for life and fine of Rs.

60,000/-

11. Ramashanlar Singh @ N{aster Saheb @

Maste{i (A-17), Employee of Blajesh

Thakur

lligolous iniprisonment

fbl a period of i0 yeals

and fine ofRs60,000/-

18. Dr. Aswini @ Asmani (A-18), Employee

of Sewa Sankalp Evam Vikas Samiti

Rigorous imprisonment

for a period of l0 years

and fine ofRs 30,00C/-

19.

\

f 7-\
1ai

Saista Praveen @ Madhu tA-20 r.

Employee of Sewa Sankalp Evam Vikas

Salniti

Rigorous imprisonment

fbr lifb and fine of Rs.

4. i 0 Lacs

J.W/t'Qff,,6
3.4 T

9,
hat pursuant to the orders dated 28.11.2018 passed by tnG'- ,

'l

Hon'ble Court CBI took over investigation of r2 FlRs ' '-

regi5tered b1 the Srate Police by re-regislering. them in CBT

and regisreled 04 Pre irninarv Lnquiries and thereby corered

\rr'



3.5

investigation of all 16 Shelter Homes found mentioned under
the category ofcrave Concem in the report ofTISS.

That in compliance of orders passed by the Hon,ble Supreme
Court, CBI has so far filed following Status Reporls before the
Hon'ble Supreme Coufi in comection with the investigation of
Balika Grih Muzaflarpur and 16 other Shelter Home cases of
Bihar:

Status Repori Date on which filed

Starus Repon No.T & 2 20.09.2018 llerus.O Uy-thi
Hon'ble Supreme Court
though earlier was filed in
Hon'ble High Court patna)

Status Report NoJ- 25.t0.2018

Status Reporl Nj. 4- 30.10.2018

Staus Repor-t NoJ 3 r.10.2018

Status Report M. 6 arld Status
Repon 0l related to other 16
Shelter Home Cases

05.02.2019

Status Repott N-- along with
Status Repoft No. 2 of other
Shelter Home cases ofBihar

0 I .05.20 19

Status Repo.t No- g -G
Muzaffar?ur Shelter Home
Case

31.05.2019



3,6

3.7

3.8

3.9

'l'Flt\ 11

79/ 6,t:

<t:j''

\,-

8 Status I
Muzaffarl
Case Stat
to other I

.epofi No, 9 in
r.lr Shelter Home
N Report 03 related
Shelter Home Cases

03.09,2019

9 Status Re1 ort No. 10 06.01.2020

l0 Status Re

filed in ot

Cases

ron No 1, 2, & 3

ter 16 Shelter Florre
05.02.2019, 01.05.2019 and
03.09.20 I 9 respectively

lnvestigation/ Enr

conpleted except

Home Case (RC

(RC 08(Sy2018).

Ihe Final Repolt

reen filed in the I

Enquiry of all

)ompleted and n(

rffences could be

{owever, evidenc

)ublic servants a

vhich CBI Repofi

lepartmental acti(

rancellation of r.eg

heb office bearers

-he CBI Reports/

re Chief Secretar

n'ing Govt. servar

uiry ol all t7 Sheltef Home cases nas oeen

furlher investigation in Muzaffurpur Shelter

r1(S)/2018) and Shoft Stay Home, Motihari

r u/s 173 CI.P.C. in i3 RegulaL Cases have

ompetent Couns.

)4 Preliminary Enquiries has also been

evidence proving commission of criminal

gathered in tlie said Preliminary Enquires.

: of gross neg.ligence was found on part of
rd NGOs running the Shelter Homes for

; have been sent to Govt. of Bihar for taking

ns against ering Govemment officials and

istration of NGOs and blacklisting tnern ano

for future social/Govemmental contracts.

ielf Contained Note have been forwarded to

r, Govt. of Bihar for taking actions agalnsr

ts in all Cases.

10

The l

been

Enqu

comp

offenr

Howe

publi<

whicl:

depar

cance

theb (

The C

the Ci

erling



3.10 The present status ofall the Shelter Home Cases is detailed irr
table below:_

Case No Name anA
Address of the
Home

A"tions Recom m"nd"dTGken

RC 0l (s)
/ 2018

Balika Grih
Muzaffarpur

(i) Cha'ee-sh;A--as -EGd- on
19.12.2018

(ii) Trial has been concluded and
judgement was pronounced on
20.01.2020 convicting 19
accused persons.

(iii)Further investigation of the caseis being continued and
Supplementary Final Repoft willbe filed after concludine
remaining investigation.

RC 0l (s)/
2019

Children
Home for
Boys, Gaya

RC 02 (s)/
2019

Children
Home for

Chatg.-rheeiQainst-8 pJsoni
nas been filed in the competent
Coun on 25.12.2019.
Departmental actions against 02,ilr\f"a---



Bhaga pur Distdct Magistrates, 03

Govemment Official and

blackiisting of 06 Private
persons/ pafties, members of
Child Welfare Committee have

been recommended to the Govt.

of Bihar vide CBI report on

25.12.2019.

4. RC 03 (sy
2019

Short
Hom€

StaY

, Munger
ffiinal Repoft u/s 173 Cr.P C. has

been filed on 28. i 1.2019.

(ii) SCN has been forrvarded to the

Chief Secretary, Govemment of
Bihar on 05 1 2 2019 for issuing

specific instmctions with regard

to inspections of the- Shelter

Homes.

5. RC 04 (S)/

2019

Chilc
Hom
Boys

I'en

, for
Munger

(i) Final f;.eport uA 173 CI.P.C. has

been filed on 28.1 1.2019.

CBl Report has been forwarded

to the Chief Secretary, Govt. of
Bihar on 28.11.2019 for taking

actions against ening officiais

which. inolude 01 District

Magistrate and blacklisting of 02

Private persons/ Parties/ CWC

(Child Welfare Commjttee)

(ii)

Members.

6. RC 05 (Sy
2019

Kaur
Kuti

hal
', Patna

(i) Charge-sheet in the case agaihst

03 persons has been filed on

27 .12.2019.
(ii) Golt. of Bihar has been

requested vide CBI RePort dated

3 0.12.2019 for taking
departmental action against the

ening 0l Gorn. Ol!gE!--
12



RC 06 (sy
2019

hort Stay
ome, Patna

'_----u L narge_sheet against 04 persons
has been filed in the Competent
Courr on 24. t 2.201 9.

(ii) CBI Repof has been forwarded
to the State Govemment of Bihar
0n 24.12.2019 recommending
achons to be taken against 01
District Magistrate, 02 Gott.
officials and blacklisting of 03
Private persons/ parties.

RC 07 (sy
2019

ildren
me for

, Motihari

rry rrnat Kepon u/s I73 Cr.p.C. has
been filed in the Competent
Court on 29.1 L2019

(ii) CBI Report has been forwarded
to the Chief Secretaxy, Go\t. of
Bihar on 29.11.2019 for taking
actions against 02 District
Magistrates.

RC 08 (s)/
2019

1i; Ch*g"-sheetE th-ase ugulrxt
08 persons has been;flled in $re
Competent Cout on'.tl .ti.ZOtg.
Further invesrigation of thij'case
is kept open. 't .

(ii) CBI Report has been fo/iryarded
to the Govt. of Bihar on
30.12.2019 recommendrng
actons to be taken against 05
District Magistrates, 05 Govt.
officials and blacklisting of 0l
NGO' Sakhi, which run the
Short Stay Home.



10. RC 0e (s)/
2019

Sewa Kutiri
Muzaffarpur

(i) Finai Repon ui -l Crp(. h
been filed on 28.1 1 ,2019.

]-'"/

ihort Stay
Iome, Kaimur

(i) Charge-sheet t,l rh" .as. ,gr'*
06 persons has been filed in th
Competent Court on 29.1 1.2019

(ii) CBI Repon has been forwarcie
to the Govt. of Bihar o.

20. j I .20 l9 recomntendin,
Deparrmenral a.r;on, ro t. iutl,
agarnsl 07 Districr 1\y'agi5y61s.
l1 Gor,t. Officials an{
Blacklistrng of 01 private person
party.

-

ir, rrnat Kepon has been Fled t.rr

29 .11 .20 19.
(ii) CBI repon has been lor.r.rarder

the Chief Secretary, Govt. o
Bihar on 2S.ll,20la lor rakinl
actions against ening officerr
which include 0l l)i"rlic
Magistrate and 05 Govr
Officials.

i2. IRC 1l
lzots

lort Stay
omej
adhepura

13. RC 12 (Sy
2019

o
H

rservation

me, Araria
Charge-sheet husl""n ntea on
23.12.2019 againsr one police
Constable lor assaulting the
lnmates.

CBI Repot has been forwarded
on 23.12.2019 10 the Competent
authodty of Govt. of Bihar
recommending actions to be
tai<en against 0l Distr.jct
Magislrate and 05 govt officials.

(i)

( ii)

14



(i) Self ContaineJIote las Ueen
forwarded to the Chief Secretarv.
covt. ofBihar on 27.11.20tg ior
taking actions against erins
officials including 02 Districi
Magistrates, 05 go\t officials and
blacklisting of 05 private
persons/ pal.ties. During enquiry
no evrdence of commission of
criminal offence could be
gathered and hence no regular
case was registered.

PE 0l (s)/
2019

Specialized

Adoption
Agency,
Madhubani

PE 02 (s/
2019

Specialized

Adoption
Agency, Patna

f ir Cet Repon haiGen for"inCea
to..the Chief Secretary, Govt. 01.
Bihar on Zg.t t .ZOtg' i", 

-tJti^s

actrons against erring officiali
rnctudrng 0l Distdct Magishate,

:r: . .. uovt. officials and
orackltsttng of 04 private
persons/ parties. During enquirv
no evrdence of commission oicnmrnal offences could be
gathered and hence no -r<!su;
case was registered. :. ', -\ ., I

PE 03 (Sy
2019

Specialized

Adoption
Agency,
Kaimur

rir CSI nepon tras Ueen forwarAeO
rw Urs \nret JecretaD. Covt. ot
Bihar on 29.11.2019 foi taking
acrrons against erring officials
which include 03 Govt officials
and blacklisting of l3 private
persons/ parties. During enquiry
no evtdence of commission of
criminal offence could be
gathered and hence no regular
case was registered.

\- 15



PE 04 (S/
2019

Sewa Kutir,
Gaya

(i) Setf Contained Note has been

forwarded to the Chief Secretary,

Goit. of Bihar on 27.11.2019 for
taking actione.. againpt erring
officials and bldOklisiins of 04

/'j-.1--private pdrsons/'parlid... No

legular catd was resister.bd as no:, ^ r"i 'rer idence .o1 lglmiss,ion of
criminal offence .'cbdld be

gathered. ::'

t.1L

3.12 That further investigation in

(RC01 S2018) and Shon Stay

being canied out.

That the investigation / enquiry of all l7 Shelter Home Cases

(13 Regular Case.and 04 Preliminary Enquiries) has been

completed except furthel investigation in 02 cases i.e. RC

1(S)/2018-CBVSCB,?atna (Balika Grih Muzaflarpur and RC

8(3)/2019 Shoft Stay Home Motihari), Repods u/s 1 73 Cr.p.C.

have been filed in all 13 Regular cases in the Competent

Coufis. No incriminating evidence proving commission of any

criminal ollence could be gathered in 04 Preliminary Enquiries

and as such no FIR was registered. The Government of Bihar

has been requested to tal(e depafilnental actions and action of
cancellation of registration and blacklisting of concemed

NGOs and office bearers ofNGO. Trial olone case i.e. case of
Baliha Grih, Muzaffarpur has been concluded and 19 accused

convlcteo.

Muzaffarpur Shelter Home Case

Home, Motihari (RC08S2019) is

,,v)- 16



J. t ) That leave of t$is Hon,ble Cour-t is required for utilizing
services of the t6am members of the Investigating Team of
Shelter Home Ca$es, Bihar for other official works as assigned
task has been completed except further investigation in
Muzaffarpur Shelter Home Case(RC 0l(S)/2018) and Short
Stay Home, Motiliari Case (RC 08(5)/201S).

PRAYER

In view ofthe facts ard circumsrances mentioned above, it is most
humbly prayed that this Hon,ble Court may graciously be pleased
to:

i. Graat permission {or utilizrng servrces of team members of
Investigating Team of Shelter Home Cases of Bihar for other
official works as zissigned task has been completed except
further investigatiolr in Muzaffarpur Shelter Home Case(RC

lt.

inrFraci ^f:,,-.:^^....-rvJ, vr JurUrE.

DRAWNBY
FILEDBY

(ARVIND KLMAR SHARIVIA)

COLINSEL FORAPPL]CANT

0l(S)/2018r and Shon Stay Home. Morihari Case, 1RC -_;.1
08(S )/20 i8 )i and .; i. l:
Pass any such ordei-s as this Hon,ble Court deems fit in the i,. i

&

VAISI]ALI VERMA

17



IN THE SIIPREME COURT OF INDIA

CIVIL APPELLATE JL]RISDICTION

I.A. NO. oF 2020

IN

PpTITION (CrVrL) NO.24978 OF 2018

IN THE MATTER OF:

NIVEDITA JHA ...PETIT]ONER

VERSUS

, THE SJI-4TE OF BIHAR & OTHERS ...RESPONDENTS

CENTRAL BT,REAU OF INVESTIGATION ...APPLICANT

AFFIDAVIT

[, Devendra Singh S/o Late D.B, Singh, aged about 57 years is presently

posted and functioning as Supdt. of Police, Central Bureau of

Investigation, Special Criure Branch, Lucknow and having additional

chalge of Supdt. of Police, Shelter Home Cases, Bihar, I presently at

Lucknow, do hereby soienlnly affim and state on oath as under:

l. That I, in the above mentioned capacity, am fully conversant with

the facts ofthe case and as such I am conpetent and authorized to

at'tirm the present aft-idavit fi1ed on behalfofCBl.

I haL Lhe c.rnrenls of rhe paragraphs of the application lor

dilections are true to the best of my knowledge and belief, derived

lrom officiai records maintained in ordinary business.

SPECIAL LEAVtr

\
\\^
\-zf=.-

DEPONENT

'Sffi,Hr',suPq. ot Potic.

,,i\\o\

18



\iERI F TCATION:

I, the above_namer

in this arfidavit .,.1 i":t'::1": 
t: herebv verirv that the averments stated

,ec.rd main,ained :ffJlfi I"*:T ;i:::::: Tili"Tl,,l:
incorrecr and nothin8 materfal has been concealed there fiom.

Verified at Lucknow on this 25rh day ofJune,2020. 
\a -. _.,_..l
{' V' -''- _

DEPOM-NT

I (oF,VENDRA 
.qrtu^,..

ftffi&,,d;l4'ryb e />.*.,
"L'eg,l"r:' 

'"1*"

/'

:

rrOilaAECMill rs' rb|r3€ lo b6clt

9L*.l""gi"zc



":$t?:i"i"'J#'



- Aa-
f\-^'^9t rrJLA A-L

ITEI4 N0,15

For petitioner 
{ s )

(c) No(s) .z4s7s/zo:rl

::i: i iT "i,,i.;1,','",'i:

sEc:rroN xvr

DIA

Pulr. prosecutor

COURT NO.2

SUPRE_ME COURT OF IN
RECORD OF PROCEEDINGS

Petition(s) for special Leave to Appeal

li':.;tln 
^,o^u. 

.{ .. gg1,_s1"a f inar j u.tsment andilr."Ji' *o' !2845/zota passed bv ir'" nigh

NTVEDTTA JHA
petitioner 

( s )
VERSUS

rHE STATE OF BTHAR & ORS,

Date : 25_10_201e These matters were called on for hear]^ng today,

HON'BLE IUR. JUSTICE IIADAN B, LOKUR|ION'BLE MR JUSTICE s. neIuL [AiiinHoN'BLE MR. JUsrrcE DEEpAK eupri

For,Respondent(s) Mr.
tlr,
t4r.
Ms.

^ls.
Jv|r.

t4r.
[,1s.
lus.

3HlJll,i'Sl;,fluooJl ". )

Fauzia Shakil, AOR
varun Varma, Adv.

x;'iisi"xliiliJuru' 
. 

special
nanl eet SiDgh/ Adv.Arunrla pa.l, Adv.
Nupur Sharma, Adv.

Ranj it Kutnar, Sr. AdvocateAontnav Mukerj i, Adv,
6rhu Sharma, Adv.
Pratishtha Vij. nOv.

l4s.
Ms.

Ms,
Mr.

UPoN hearing the counse.I th€
o o o aaoJr, 

made the following

ll There are various ser:a.l Lous aflegations made against
flr. Brajesh Thakur by the cBI. We have al_so ltoted tneinfluence wielded by Mr. Brajesh Thakqr in our order

\\ '9- 4qia4 lorh S{p*4r,betr io1g.
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rn centra.l ,"rr, ,n"lfft"oriate 
in continuing his crs164,

of Bihar. 
roflptrr or any other jair. in rne state

Issue hotice to
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state in the

The CBI will serve hin dast.i.
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Prosecutor that Mr. 
"v rearned speciai pubr.ic

rour-sroreyerr 
r rrr;rnn 
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l:j.:"n 
Ihaku!' has u-o'structed 

a

wrndoh, except 
"" ,n" ,""lrl]l:"n::*t 

or so rt, r,r'ith no

beins used .o ."'. ,;":J:::rth 
rloor. rhis bujrdins was

matter of ou. 
"on.ro.ru,"Ju,i.ter 

home which is the subject

It appears to us p
unauthorized. .""r"* 

" 
l':. -t^':j 

e that this building is
savs that the ma.tter -.rir" ''l l": 

the state or Bihar

denotition ."irr be ,".Jr'',_""*"0 
into and not.i:e for

structure does not 
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r, t. round that the

Learned special 
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tn" Lesaf provisions,

investigations '"r" "r"r"rrr[" 
-^].:"""r.o. 

says that
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"rr, ,"";;;:, [. 
.:. ,.. expects thar the

rde request the 
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tearned Specjal plrblic prosecutor also sal/s that

r.nvesrrgations are beifg conducted into the transfer of
some of the gir]s 0n pr about 2oth March/ 2o1E and the
c-lrcumstances under h/hith they were transferred.

It is pointed out py learned anicus curiae that Mr.
Chandrashekhar verma hals still not been arrested and rsabseonding accorcling tb CBI and the State of Biher.
llowever, she says thait as per her information, It|r.
Chandrashekhar Verma hbs oeen seen in patna ih Eneofficial residence of tlis wife who was ex_Miniliter rn
Bihar.

The State of Bihar and the CBI will fite a status
report rerating to delay in traci.ng the whereabouts of
Mr, Chandrashekar verma.

Learned a/ricus curiaq is permitted
or before 29th October, 2OLB.

ft is made clear that the CBf Team

the incident in Muzaffapqr should not
Leave of this court.

List the matter on 3oti October/ 2018,

(SANJAY KUiIAR_t )
AR. CUI4 - PS

to file a ltote on

anvestigatitg into
be changed without

{ MILASH CHANDERI
ASSTSTANT neorsrnhn

il.s
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VERSUS

IHE STATE OF BIHAR & ORS.

Date: 28-11-2Ol.B This matter was caL-led on for
CORAM:

petitioner 
( s)

Respondent(s)

hearing today.

HON'BLE
HON'BLE
HON'8LE

For petitioner(s)

FortRespondent 
{ s )

cBr

ri, iy:+;!: ;,,1ft*,liilil
il:. :f3:13,Bhat, Adv. (A.c.)
iil ; il,'Xl"li"ill8l;, ^lI;.
I: :feklar Naphade, sr. Adv

n, i:l*:fli#:'^3j:,', *"

ili: fflill,'*lfll;, ^lI;

[i. mitti:ni;nioi:t'0""'"' ""

l:, jli#iltti'iiii"
il:: frilfl"lUi;"'lll.i;"10'



gamut of allegations

Learned Standing 
Cou

Yesterday, tve were of t
not doing its job as exp

Bihar has placed before
Inspector ceheral of pol
fearnect standing counse].
Norrember,2916.

at aL_t satisfied with the
and, therefore/ take no no.1t is a Letter addressed trhe State of aihar, we arerhat communicaitio\!t 

a
standing corn."r..r4 ).)H$

UPoN hearing the c

l{e have heard I
of Bihar.

Yestetrday, 
We ha

made the fot.lowing

counsel for the State

unse.l
o

'?

rfie court
RDER

standing

-- 
)t I

a rned

enable le;arned speci;
Look into the allega

adjourned the matter for
-r pubric 0.o"""r,o,. lo."in' Ti ,:

Tata fnstitute of Soc
r./hether ir .-_- ar possibl

We had requested lear
rake instructions in vi

Today, lea.ne6 5,un

we have gp4s through t

:toftS m;rrto r- ...-"" a,r Ihe Report (

ar Scienc"" ,--^^. 
)iven by

\'r)s,) and to J:nform us-' LoJ. l-^ r ^-,_" ruuK tnto the entireat have been m^.ra ;- ,,-__" r,r rne Report.ed Special p,,h, i^ -"-{au proser)UtOr 
tO

Fr 
tnat a Fter hearrng

","4. to. the State oif ,r;:e view thai rL^ ^..-.,,c slate p6r i,. _rrCe WaS
cted,

illg CounseJ f^- .,rne Statc ol
-_ -",,u un.lcation 

^ 
i.,^.v4v cr I oy rhee. (Provision). patna, Bihar to

The communication is dated 27t,,

e contnunication 
and we are notontents of the communtication,

f,ce of i ,.
r nat apa r t, since

learno"r o.- ..-" r(dnofng Courrsel forot obliged to take notice of

ifore 
return ir to learneo'/,:t. '

\ \4 v4.
\ t'. -' ./'.P2.);.;, 

.,..S

-

\.r,'.=



3 _ 2\-.*
Learned Special pubtic prosecutor for CBf has taken

rnstructions from Mr. !1. Nageshwar Rao/ Director, In-
Charge of the CBI and he has lnformed us in Court rhatr
in principle, the cBX has no objection ii.i j.nvestigarJ.ng
a1l" the cases mentioned in the category o.t ,,6rave
concerns,, by TISS in its qspqt_1. The ,,Grave Concerns,,
expressed by TISS relate to 17 Homes.

With regard to the cirl"s, Children Home rn
Muzaffarpur run by Sewa I;ankalp Evam Vikas Santit.i, rnenatter is already seized of by the cBI .which islnvestigating into the offences alteged to have been
cgmmit ted.

The rentaining instances menrloned in the Chapter with
rne Heading ,,Grave ge1"".n, in the Report of TIISS shoul.d
aLso be 1ooked into by the
rt is nade c.lear that nun"u 

ttt we direct accordingr.y.

forth alt the,,c!.ave Concerns,,
cases will be investigated onfy by the CBI.

we also make it clear f,nat the officers
who will be looking into these atlegatj.ons and
investigations wi]1 not be rransferred without
of this Court.

of'the CBf

conqucting

the leave

.,\ l

rL rs suDntrtted by Jearned special public prosecutor?
.on ustructions/ that ,since 

the scope of the inquiry and
r'Ivcsr-LgaILons is betng exf.-r^jrc,,ucu, rne existing team willilso need to be enlargeu. 

- -,'+e!rrr9 Le'tm wt'!'r

Dir6-*^- _. 
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